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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH, AHMEDABAD.
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Court was adjourned as s mir:’

of respect tq lete ExLrhict Ju- ¢

)]

of TencdiaSnri M. Hiddaytullah ef 3

call on 3 /4|/1992.
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(F Ce Bhatt) ™ (NeVe Krishnan)
Member (J) Vice Chairman

*AS.




’ 0.A. 430/89
DATE |IFFICE REPORT P - I
18.10,93 ,; This matter is disposed of by
common . judgment in O.A. 422/89 & Ors,.
W\W (R.C.Bhatt)
| Member (A) Member (J)
5
! )
g ; vtce.
| |
1
%
H
=
|

e - gy e




